FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
HOTEL NETRA PALACE PRIVATE LIMITED OPERATING IN
[Itis involved in Hotels; camping sites and other provision of short-stay accommodation
Restaurant facilities, particularly of Hotel Industry]

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
Name of the corporate debtor along Hotel Netra Palace Private Limited
I | with PAN & CIN/ LLP No PAN: AABCHA494D
' CIN: U55101GJ2003PTC042092
“Dharmadev House”, Shyamal Cross
2. Address of the registered office Road, Satellite, Ahmedabad, Gujarat -
380015
3. URL of website https://www.dharamdev.com/
4 fIZ_)etaiIs of place where majority of At Ahmedabad, Gujarat.
ixed assets are located
5 Insta_lled capacity of main products/ Not Available
services
Quantity and value of main
6. products/ services sold in last Not Available
financial year
7. Number of employees/ workmen Not Available
Further details including last
8. available financial statements (with Available detail can be sought by email at
schedules) of two years, lists of cirp.hotelnetra@gmail.com
creditors are available at URL: - g '
Eligibility criteria is mentioned in the
Eligibility for resolution applicants | Detailed Expression of Interest and can be
9. under section 25(2)(h) of the Code | obtained from IRP/RP through the
is available at URL: following Email ID :
cirp.hotelnetra@gmail.com
10, | Lastdate for receipt of expression | . -, (Tuesday)
of interest
1. | Dateof issue of provisional listof | ., o -, (Friday)
prospective resolution applicants
12. La.St df:lte for Sme.Is.Slon O.f 07-08-24 (Wednesday)
objections to provisional list
13, Date of issue of f|n_al list of_ 17-08-24 (Saturday)
prospective resolution applicants
Date of issue of information
14, | memorandum, evaluation matrix 22-08-24 (Thursday)
and request for resolution plans to
prospective resolution applicants
15, Last da_te for submission of 21-09-24 (Saturday)
resolution plans
16. | Process email id to submit cirp.hotelnetra@gmail.com



mailto:cirp.hotelnetra@gmail.com

| Expression of Interest \ |

Rishabh Chand Lodha

Interim Resolution Professional
IBBI/IPA-001/1P-P01075/2017-18/11766
E-5, Shraman Basant Vihar, Gandhi
Nagar ,Bhilwara,Rajasthan ,311001
For Hotel Netra Palace Private Limited

Date : 08-07-2024
Place : Bhilwara
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5 Installed capacity of main products/ services | Not Available ek =n FTHE SR Mwuwmwmmu ma
6.| Quantity and value of main products/ services | Not Available | 'H“"J"‘“ - WEY Manager| -
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| 7] Number of employees/ workmen Not Available
8.| Further detais including last available financial | Available detail can be sought by o BI Stresse Assets Manigement Branch

statements (with schedules) of two years, | email a :cirp hotelnetra@gmal.com Coimbetare - EA1037. Phane Mo: (4202345453

lsts of creditors are available at URL:
9.| Eligibility for resolution applicants Eligibility criteria is mentioned in the

undor sucon Z5(2)1) fth Cace i | Dot xpression of icrst o anbe MEDICAL EQUIPMENTS
available at URL: obtained from IRPARP through the following
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|10/ Last date for receipt of expression of nterest T25:07-24 (Tuesday) {Under SARFAESI Act)
11 Date of issue of st of ion applicants | 02-08-24 (Frday)

[ 12 Last dat fo submission of abjections to provisional st ] 07-08-24 (Wednesday) Sparingly used Medical ECI_LIEmeﬂtS [ike MRI,
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request for resolution plans to prospective resolution applicants
15 Last date for submission of resolution plans [ 21-09-24 (Saturday) SIEMENS.
16/ Process email id to submit Expression of Interest | _cirp.hotelnetra@gmmai. com Yearof Manufacture - 2017.
Rishabh Chand Lodha 2
Interim Resolution Professional Contact:
1BBL/IPA-001/1P-P01075/2017-18/11766
5, Shraman Basant Vi, N. Ulaganathan, AGM

Date : 08.07.2024 Gandhi Nagar, Bhilwara, Rajasthan - 311001, %
Place : Bhilwara For Hotel Netra Palace Private Limited (Mob: 86979 63630 / 98406 51168)
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PANACHE DIGILIFE LIMITED
CIN : L72200MH2007PLC169415
Registered Office : Bldg. A3, 102-108 & 201-208, Babosa Industrial Park, Mumbai-Nashik Highway
NH3, Saravali Village, Bhiwandi, Thane - 421302, Maharashtra, India.
Corporate Office : B-507, Raheja Plaza Premises CSL, LBS Marg, Ghatkopar West
Mumbai - 400 086, Maharashtra, India.

Tel : +91-22-2500 7002; Email : info@panachedigilife.com; Website : www.panachedigilife.com
SECOND CORRIGENDUM TO THE NOTICE OF THE
EXTRA ORDINARY GENERAL MEETING
Members of the Company be and are hereby informed that Second Corrigendum to the
Notice of Extra Ordinary General Meeting scheduled to be held on Wednesday, 10th July
2024 at 11.00 A.M. through Video Conferencing / Other Audio-Visual Means has been
sent to all members on 6th July, 2024 to whom Notice of Extra Ordinary General Meeting
was sent on 18th June 2024. The Corrigendum to Notice is available on the website of
the Company www.panachedigilife.com and the website of the Stock Exchange i.e. National

Stock Exchange of India Limited at www.nseindia.com.
Except as detailed in the Corrigendum all other terms and contents of the Notice of Extra

Ordinary General Meeting shall remain unchanged.

By the Order of the Board of Directors
For Panache Digilife Limited
Sd/-
Harshil Chheda
Company Secretary & Compliance Officer

Place : Mumbai
Date : 6th July 2024

General Meeting.
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NSE Limited: www.nseindia.com.
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Members may also note:

onAugust 02,2024 ("Cut-Off Date").

mode.”

voting system during the AGM.

cast their votes again.

during the AGM.

form.

Place: Chennai
Date: 8th July 2024

matrimony.com

bharat
matrimony

MATRIMONY.COM LIMITED
CIN: L63090TN2001PLC047432
Registered Office: No.94, TVH Beliciaa Towers, Tower I, 5th Floor,
MRC Nagar, Raja Annamalaipuram, Chennai - 600028, Tamilnadu, India.
Tel: +91 44 4900 1919
E-mail: investors@matrimony.com, Website: www.matrimony.com

PUBLIC NOTICE OF TWENTY THIRD

ANNUAL GENERAL MEETING

Dear Member(s),

1. Notice is hereby given that the Twenty Third Annual General Meeting (‘AGM”) of
the Company will be convened on Friday the August 09, 2024 at 10:00 A.M.
through Video Conference (“VC”)/ Other Audio Visual Means (“OAVM”) facility in
compliance with the applicable provisions of the Companies Act, 2013 and Rules
framed thereunder and SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 read with Circulars of Ministry of Corporate Affairs and
Securities and Exchange Board of India, issued pursuant to conducting of Annual

. The Notice of the AGM and the Annual Report for the year 2023-24 including the
financial statements for the year ended 31st March 2024 (“Annual Report’) will be
sent only by e-mail to all those Members, whose email addresses are registered
with the Company or with their respective Depository Participants (“Depository”).

. The instructions for e-voting and for participating in the AGM are provided in the
Notice of the AGM. The Notice of the AGM and the Annual Report will also be
uploaded in due course on the website of the Company i.e. www.matrimony.com
and on the website of Stock Exchanges i.e. BSE Limited: www.bseindia.com and

. Those Members who have registered/not registered their e-mail address and
mobile no.s including address and bank details may please contact and
validate/update their details with the Depository Participantin case of shares held
in electronic form and with the Company’s Registrar and Share Transfer Agent,
KFin Technologies Limited in case the shares held in physical form.

Physical shareholders are hereby notified that based on SEBI Circular number:
SEBI/HO/MIRSD/MIRSD-PoD-1/P/CIR/2023/37, dated March 16th, 2023, all
holders of physical securities in listed companies shall register the postal address
with PIN for their corresponding folio numbers. It shall be mandatory for the
security holders to provide mobile number. Moreover, to avail online services, the
security holders can register e-mail ID. Holder can register/update the contact
details through submitting the requisite ISR 1 form along with the supporting
documents. ISR 1 Form can be obtained by following the link:
https://ris.kfintech.com/clientservices/isc/default.aspx. For more information on
updating the email and Mobile details for securities held in electronic mode,
please reach out to the respective DP(s), where the DEMAT a/cis being held.

a) Voting Rights shall be in proportion to the Equity Shares held by the Members as

b) The Remote e-voting commences at 9:00 a.m. on Tuesday the August 06, 2024
and ends at 5:00 p.m. on Thursday the August 08, 2024. During this period,
Members of the Company holding shares as on the Cut-off date, may cast their
votes electronically. The remote e-voting shall be blocked and not be allowed after
5:00 p.m. on Thursday the August 08, 2024 and once the vote on resolution is cast
by the Member, the Member shall not be allowed to change it subsequently.

c) Any person holding shares in physical form and non-individual shareholders, who
acquires shares of the Company and becomes a Member of the Company after
sending of the Notice and holding shares as of the cut-off date, may obtain the
login ID and password by sending a request at evoting@Kfintech.com. However,
ifhe/ she is already registered with KFintech for remote e-Voting then he /she can
use his/her existing User ID and password for casting the vote.

d) In case of Individual Shareholders holding securities in demat mode and who
acquires shares of the Company and becomes a Member of the Company after
sending of the Notice and holding shares as of the cut-off date may follow steps
mentioned in the AGM Notice under “Login method for remote e-Voting and
joining virtual meeting for Individual shareholders holding securities in demat

e) Those Members, who will be present in the AGM through VC / OAVM facility and
have not cast their vote on the resolutions through remote e-voting and are
otherwise not barred from doing so, shall be eligible to vote through remote e-

f) Members who have cast their votes by remote e-voting prior to the AGM may also
attend and participate in the AGM through VC/ OAVM but shall not be entitled to

g) Members whose names are recorded in the Register of Members or in the
register of beneficial owners maintained by the depositories as on the cut-off date
only shall be entitled to avail the facility of remote e-voting as well as e-voting

6. Members are requested to intimate changes, if any, pertaining to their name,
postal address, email address, telephone/ mobile numbers, Permanent Account
Number (PAN), mandates, nominations, power of attorney, bank details such as,
name of the bank and branch details, bank account number, MICR code, IFSC
code, etc., to their DPs in case the shares are held by them in electronic form and
to Registrar & Transferor agents in case the shares are held by them in physical

7. Members who may require any technical assistance or support before or during
the AGM are requested to contact KFintech at toll free number 1-800-309-4001 or
write to them at evoting@kfintech.com. For more details, please refer the FAQ on
the link https: //ris kfintech.com/faq.html.

For Matrimony.com Ltd
Sd/-

Vijayanand S

Company Secretary
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PUBLIC NOTICE

INVITATION TO BID FOR AIF FUND UNITS
Pursuant to SEBI Circular no. SEBI/HO/AFD/POD-I/P/CIR/2024/026 April 26, 2024
Expert Global Consultants Private Limited, under the capacity of Merchant Banker on
behalf of Indiabulls Investment Management Limited, Mumbai will be accepting bids for
FUND UNITS of the following scheme of Indiabulls India Alternatives Trust:
Indiabulls India Opportunities Fund
(Scheme of Indiabulls India Alternatives Trust)
SEBI AIF Registration Number IN/AIF2/16-17/0252
19" Floor, Tower 1, One International Centre, Prabhadevi - West, Mumbai 400013

The said Scheme is currently holding unliquidated investments under its portfolio, which
are valued by the IBBI registered valuers as follows,

Value of underlying securities held in
the portfolio as on March 31,2024 (In
Rupees Crore)

Details of Valuer

Mukesh Kumar Singla, Chartered Accountant
(IBBI Registration No. IBBI/RV/02/2019/11345)

Harshit Kumar Goyal, Chartered Accountant
(IBBIRegistration No. IBBI/RV/11/2021/14251)
Basis the lower of the aforementioned two valuations, the Net Asset Value of the units of
the Scheme on a consolidated basis is computed as INR 3,80,354.51 per unit.

The current market bid is invited from the interested investors at the reserve price of INR
3,23,301.33 per unit for the minimum of 25% of the value of unliquidated investments of
the scheme, whichiis INR 16.28 crore.

The books of accounts and the investment particulars are available for physical inspection
atthe office of the Merchant Banker at Office No. 1511, 15th Floor, R.G Trade Tower, NSP,
Delhi 110085.

For Further Information, contact us at email: harish.gupta@expertglobal.in or Mr. Harish
Gupta at +91-9910675690. Please specify “Sealed Bid” on the envelope. Bid invitation
must be received no later than 04:00 P.M, July 22, 2024. Expert Global Consultants
Private Limited reserves the right to accept or reject any or all bids.

Date: Monday, 08" July 2024

INR 65.15

INR 66.23

PUBLIC NOTICE

INVITATION TO BID FOR AIF FUND UNITS
Pursuant to SEBI Circular no. SEBI/HO/AFD/POD-I/P/CIR/2024/026 April 26, 2024
Expert Global Consultants Private Limited, under the capacity of Merchant Banker on
behalf of Indiabulls Investment Management Limited, Mumbai will be accepting bids for
FUND UNITS of the following scheme of Indiabulls India Alternatives Trust:

Indiabulls High Yield Fund
(Scheme of Indiabulls AlF),
SEBI AIF Registration Number IN/AIF2/14-15/0133
19" Floor, Tower 1, One International Centre, Prabhadevi - West, Mumbai 400013
The said Scheme is currently holding unliquidated investments under its portfolio, which
are valued by the IBBI registered valuers as follows,

Value of underlying securities held in
the portfolio as on March 31, 2024
(InRupees Crore)

Details of Valuer

Mukesh Kumar Singla, Chartered Accountant
(IBBI Registration No. IBBI/RV/02/2019/11345)

Harshit Kumar Goyal, Chartered Accountant
(IBBIRegistration No. IBBI/RV/11/2021/14251)
Basis the lower of the aforementioned two valuations, the Net Asset Value of the units of

the Scheme on a consolidated basis is computed as INR 4,11,260.13 per unit.

The current market bid is invited from the interested investors at the reserve price of INR
3,49,571.11 per unit for the minimum of 25% of the value of unliquidated investments of
the scheme, which is INR 94.70 crore.

The books of accounts and the investment particulars are available for physical inspection
atthe office of the Merchant Banker at Office No. 1511, 15th Floor, R.G Trade Tower, NSP,
Delhi 110085.

For Further Information, contact us at email: harish.gupta@expertglobal.in or Mr. Harish
Gupta at +91-9910675690. Please specify “Sealed Bid” on the envelope. Bid invitation
must be received no later than 04:00 P.M, July 22, 2024. Expert Global Consultants
Private Limited reserves the right to accept or reject any or all bids.

Date: Monday, 08" July 2024

INR 378.81

INR 379.40
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APEX
APEX CAPITAL AND FINANCE LIMITED

CIN: L65910DL1985PLC021241
Regd. Office: Flat No-F, 8" Floor, Hansalaya Building, New Delhi — 110001
Email: contact@apexfinancials.in; Website: www.apexfinancials.in;
Tele-Fax: +91 11 40348775

NOTICE OF EXTRA-ORDINARY GENERAL MEETING

Notice is hereby given that the Extra-Ordinary General Meeting (‘EGM”) of the Members
of Apex Capital and Finance Limited (‘the Company”) is scheduled to be held on
Monday, July 29, 2024 at 4.00 P.M. (IST) through Video Conferencing (VC)/Other Audio
Visual Means (“OAVM") in accordance with the applicable provisions of the Companies
Act 2013 and in compliance with various circulars, regulations and standards issued by
Ministry of Corporate Affairs (MCA), Securities and Exchange Board of India (SEBI) and
the Institute of Company Secretaries of India from time to time.
The Company is pleased to provide its members, the facility to attend EGM through Video
Conferencing (VC)/Other Audio Visual Means (“OAVM”), to exercise their right to vote at
the EGM by electronic means and the business will be transacted through remote e voting
prior to and during the EGM. The members holding shares as on July 19, 2024 including
those who will not receive electronic copy of the notice due to non availability of their
email address with the Company/RTA can exercise their right to vote by the instructions
that has been given in the EGM notice, in compliance with the aforesaid MCA Circulars
and SEBI Circulars.

Notice of the EGM link is being sent only through electronic mode to those members

whose email addresses are registered with the Company/Depositories/RTA. The

members who have not registered their email addresses with the Company/RTA
are requested to register them with the Company/RTA to receive e-communication from
the Company.

Forregistering email address, the members are requested to follow the below steps:

Members holding shares in physical mode are requested to provide name, Folio no.,

Mobile no., Email address, scanned copies of share certificate(s) (both sides),

self-attested PAN and Aadhar Card through email at contact@apexfinancials.in or

admin@skylinerta.com.

Members holding shares in dematerialised mode are requested to provide name,

Depository Participant ID and Client Id, mobile number, email address, scanned copies of

self-attested client master or consolidated account statement through email at

Further, pursuant to the provisions of Section 108 of the Companies Act, 2013 read with

rule 20 of Companies (Management and Administration) Rules, 2014 and regulation 44

of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, the

Company is providing remote e-voting facility to its members to cast their vote

electronically on the resolutions to be transacted at the EGM of the Company.

The members please note the followings:

a. The Register of members and the Share Transfer Books of the Company shall remain
closed from 20" July, 2024 to 29" July, 2024 (both days inclusive).

b. The remote e-voting shall commence at 9.00 a.m. on Thursday, 25" July, 2024 and shall
endat5.00 p.m. on Sunday, 28" July, 2024.

¢. The remote e-voting shall not be available beyond 5.00 p.m. on Sunday, 28" July, 2024.

d. The cut-off date for determining the eligibility of members for remote e-voting at EGM is
19" July, 2024.

e. The Board of Directors has appointed M/s S. Behera & Co., Practicing Company
Secretary as a Scrutinizer to scrutinize the voting through Remote e-voting and the Poll
process in a fairand transparent manner.

f. Any person who becomes member of the Company after dispatch of notice of the
meeting and holding shares as on cut-off date i.e. 19" July, 2024, may obtain the user id
and password by contacting M/s Skyline Financial Services Private Limited at D-153/A,
1% Floor, Okhla Industrial Area, Phase-1, New Delhi-110020, Tel: 011-26812682,
26812683, Email- admin@skylinerta.com and CC to compliances@skylinerta.com.

g. The members who cast their vote through remote e-voting may also attend the EGM but
shall notbe allowed to cast their vote at EGM.

h. The Notice convening the EGM and other relevant documents will be available on the
website of the Company at www.apexfinancials.in and the website of Stock Exchange
atwww.bseindia.com.

By the Order of the Board

For Apex Capital and Finance Limited

Sd/-

(Phul Jha)

Company Secretary
ICSI M. No. ACS 20850

Place: New Delhi
Date: 06.07.2024

1)
iris
HAPPY FORGINGS LIMITED

CIN: L28910PB1979PLC004008
Regd. Office: B XXIX-2254/1, Kanganwal Road, P O Jugiana,
Ludhiana (PB)-141120, Tel No.: 161- 5217162
E-mail: complianceofficer@happyforgingsltd.co.in;
Website: www.happyforgingsltd.com

NOTICE TO THE MEMBERS OF THE 45th ANNUAL GENERAL
MEETING AND INFORMATION REGARDING BOOK CLOSURE , E-
VOTING DETAILS AND DIVIDEND

The Forty-Fifth Annual General Meeting (AGM) of the Company will be
held on Monday, 29th July 2024 at 11:30 AM( IST) through VC / OAVM,
incompliance with all the applicable provisions of the Companies Act,
2013 and the Rules made thereunder and the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015 read with all
applicable circulars on the matter issued by the Ministry of Corporate
Affairs (MCA) and Securities and Exchange Board of India (SEBI) to
transact the business set forth in the Notice of the AGM.

The Notice of the AGM along with the Annual Report for Financial Year
2023-24 has been sent through electronic mode to all those members
whose email ids are registered with the Company/Registrar and Share
Transfer Agent/ Depository Participants. The Notice of the AGM and the
Annual Report is also available on the Company's website at
www.happyforgingsltd.com and on the websites of the stock
exchanges i.e. BSE Limited at www.bseindia.com and the National
Stock Exchange of India Limited at www.nseindia.com and on the
website of Link intime India Private Limited at
https://instavote.linkintime.co.in. Members can Attend the AGM
through VC / OAVM facility only. The instructions for joining the AGM are
provided inthe Notice of the AGM.

Members will have on opportunity to cast their vote (s) remotely on the
business as set forth in the Notice of the AGM through remote e-voting.
The manner of the remote e-voting for members holding shares in
dematerialized mode, physical mode and members who have not
registered their email addresses is provided in the Notice of AGM. The
facility for e-voting will also be provided during the AGM and members
attending the AGM, who have not cast their votes by remote e-voting,
will be able to vote at the meeting.

The remote e-voting facility will be available during the following voting
period:

Commencement of remote e-voting: Friday, 26th July 2024 (9:00 AM
IST).

End of remote e-voting : Sunday, 28th July 2024 (5:00 PM IST)

The remote e-voting will not be allowed beyond the aforesaid date and
time and the remote e-voting module shall be forthwith disabled by Link
Intime India Private Limited upon expiry of the aforesaid period.

Members attending the AGM who have not cast their vote(s) by remote
e-voting will be able to vote electronically atthe AGM.

A person whose name is recorded in the register of members as on the
Cut-off Date, i.e. Monday, 22th July 2024 only shall be entitled to avail
the facility to remote e-voting or for voting through Instameet.

The Board in its Meeting held on May 24, 2024 has recommended a
Final Dividend of Rs.4 per share on each Equity share of face value of
Rs.2 each. The Company has fixed Monday, July 22, 2024 as “Record
Date" for determining entitlement of members to dividend and the
Register of Members will be closed for the purpose of final dividend for
FY 2023-24 from Tuesday, July 23, 2024 to Monday July 29, 2024 (both
days inclusive). The final dividend, if approved, by the Members at the
AGM, will be paid electronically to Members who have updated their
bank account detail for receiving dividend through electronic means.
For members who have not updated their bank account detail, dividend
warrants/demand drafts will be sent to them subject to availability of
postal services. To avoid delay in receiving dividend, members are
requested to update their bank details with their Depository
Participants, where shares are held in dematerialized mode, and with
Link Intime India Private Limited, where the shares are held in physical
mode.

Pursuant to the Income Tax Act, 1961, as amended by Finance Act
2020, dividend income is taxable in the hands of Members and the
company is required to deduct tax at source from dividend payable to
Members at the prescribed rates.

Members are also requested to note that pursuant to the provisions of
the Finance Act, 2020, the Company would be required to deduct tax at
source (TDS') at the prescribed rates in respect of payment of dividend
to its members, resident as well as non-resident, if so approved by the
shareholders of the Company at the AGM. For more details Members
are requested to refer the dividend related information provided in the
Notice of the AGM.

To enable compliance with respect to TDS, members are requested to
complete and/or update residential status, PAN, Category with their
DPs or in case of shares held in physical form with the Company /
Registrar and Transfer Agent Latest by Monday, July 22, 2024.

Members are requested to carefully read Notice of the AGM and in

particular, instructions for joining the AGM, manner of casting vote
through remote e-voting or voting atthe AGM.

For Happy Forgings Limited

sd/-

Bindu Garg

Company Secretary & Compliance Officer

Date: 6th July 2024
Place: Ludhiana
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FINANCIAL EXPRESS

£, MAS RURAL HOUSING & MORTGAGE

Ll s FINANCE LIMITED
v Harayan Chambars, 280 Hoor, Bih, Fatang Halel, -J_.s.ﬂr.:.rn Hoad,

AhmacahaE-380008, Contact - OT8-41106500 F 713

Whereas the undersigned being the authorized officer of the MAS Rural Housing & Mortgage Finance Ltd. under the Securitisation and
Recenstruchion of Financial Assets and Enforcement of Security Interest Act - 2002 (54 of 2002 ) and in exercise of powers conferred under sechion
13{12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand nobice dated 02,08.2023 calling upon the Borrower/Co-
borrower/Guarantor to repay the amount mentioned in the notice being within Sty Days from the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower/Co-borower/Guarantor and the public in general that the
undersigned has taken Symbolic Possession of the property described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of the said [Act] read with Rule 8 of the Security Interest (Enforcement) Rules 2002, on this 5th Day of July of the year 2024,
The Borower/Co-borrower/Guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the Property will be subject to the charge of the MAS Rural Housing & Mortgage Finance Ltd. ason 02.08, 2023 and interast thereon,
The Bormower/Co-borrower/Guarantor attention ig inwvited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to
redeem the secured assats.

POSSESSION NOTICE

(FOR IMMOVABLE PROPERTY) Rule 8{1) of Security Interest (Enforcement Rules 2002)

Sr. Borrower & Co-Borrower, Description Of The Loan A/C Mo Date & Amount of

No. Guarantor Nama Immavable Property f Demand Maotice

1 |JITENDRASINH PRATAPSINH ALL THAT PIECE AND PARCEL OF THE| Loan Account Rs. 9,77,314.00 in
JETAVAT [APPLICANT) PROPERTY BEARING DAMAVAS GROUP GRAM| Ngo - 5258 Words Nine Lakh Seventy
DIGNAKUNVARBA JITENDRASINH | PANCHAYAT PROPERTY NO.34, ADMEASURING Seven Thousand Three
JETAVAT (CO-APPLICANT) 144 05 50. MTRS. & CONSTRUCTION THEREON 05-07.2024 | Hundred Fourteen Rupees
JAYRAJ JITENDRASINH JETAVAT | SITUATED ON GAMTAL LAND, AT. SILVAD, PO. Only as on Date 31.07.2023
(CO-APPLICANT) LAXMIPURA, TA. KHEDBRAHMA, IN THE
RANAJITSINH AMARSINH RATHOD| REGISTRATION DISTRICTAND SUB DISTRICT OF
(GUARANTOR) SABARKANTHA, GUJARAT.

Date :08-07-2024
Place : Sabarkantha

Authorized Officer, Mr. Bharat J. Bhatt (M.) 9714199018
For, MAS Rural Housing & Mortgage Finance Ltd.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

<> Encore Asset Reconstruction Company
@arc  Private Limited (Encore Arc)

Encore ARC Corporate Office Address: 5TH FLODOR, PLOT NO. 137,
SECTOR 44, GURUGRAM - 122 002, HARYANA

E-AUCTION SALE NOTICE
E-Auction Zale Molice for Safa of Immovable Assel inder the Secuntisalion and
Reconsiruclion of Financisl Assets and Enforcement of Secunly Interast Acl, 20502 read
with Proviso bo Rule 806} of the Secunity Interest{Erforcement) Rules, 2002 {Rules),
Molice is hereby geven 1o the pubbc ingeneral and in paricular to the Borrower and
Suarantons) that the belfow described immavabla propery morigagedicharged to the India
Infoling Financa Limitad (IIFL) Bank fo secure the aulstanding dues i the loan acoount
snce assigned to Encore Assel Reconsiruction Company Private Limited, acsing in its
capacity as the trustes of EARC -EOT- B -Trust ["Secured Cradilor), which is under
Physical Possession of the Authorsed Oficer of the Secured Credifor, will be sold on “AS
ISWHERE 157, “AS 15 WHAT 15", and “WHATEVER THERE I5" bagis on 25 07 2024 for
recovery of Rz, 141,203,331 (Rupees One Crore Forty One Lakks Tweaty Thousand
Thres Hundred Thirly One Oaly) az on 30,04, 2024 and lurtherinlerssl at confraciual rale G
recovery and other costs, charges ele, after adjusiment of recoveryrealization, if any, dus
b the Secured creditor from bormower Mr. ShaBeshbhai Chovativa (Borrower) and (1) Mr,
Vina Shatleshbhal Chovatva |2 Mr. Savdas Chovaliya [Deceased) throwgh ils legal hairs
(Herginafter callectively refered as Co-Barrower)
The descriplion of the property, Reserve Price (RF) for fhe secured asset-& the Esmest
Morey Depasit (EMD) & be as under,;

Description of the Immovable RP EMD

Secured Assel (InRs.) | (InRs.)
Constructed Residantial House Mo 3 situeted on the fand aom Rs. Rs.
S0, Mis, T5-48 of Sub-Plol No, 33B+243 paikas of Pkt Mo, | & 00, 000- 40, 00dy-

3348 of Revenue Survey No. TB paikes of village Raiya, Distict
Rajot. The property is bounded as under. Narth: Road. South:
Fiot Mo, 3304, East House Mo, 2, West: PlotMo 33/B-4

in case the g-auchon dele = declared public holiday then the date will be sutomaticaly
xbended o very nexl warking day.

Regional Oifica - Gandhinagar
Samruddhi Complex, Nr Painagar Bhawvan,
Sector 16, , GH Road 4.5, Gandhinagar

dvetel § Canara Bank <52\

DEMAND NOTICE [SECTION 13(2)]
T0 BORROWER/ GUARANTOR/MORTGAGOR

Ref: RD/GNA/NPAME AGRO/13-2/2024 Date: 01.07.2024
We are withdrawing our earlier nolice dated 27.05.2024 and issuing a Inesh notice.

To,

M5 Shree M B Agra,

Anukramng 7263 Danera Highway, Thaszd Banaskantha, Gujarat 385585
1. Smi Keshiben Molibhai Patel, Proprielor

Jadara, Banaskantha, Tharad Gujarat 385565

2. &mi. Nilamben Maheshbhai Thakkar, Guarantor

22 jalaram Society , K B school phase Radhanpur, Patan, Gujarat 385340

Dear3ir,

Sub; DEMAND NOTWE UNDER SECTION 1302) OF THE SECURITISATION AND RECONSTRLMTION
OF FINANCEAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

You hawe availed the following loans/credil iacilities fram owr Ganara Bank. Siddhpur
Branch Drom time Lo Eme:

LOAN NO NATURE OF | DATE OF SANCTION AMODUNT
LOAN/LINIT
125003974529 MSME 00 22.05.2023 Rs 4,00,00,000

The above sasd lnan/credi facilfies ara duly secured by way of morigage of the assats mare
specifically. described in the schedule hereunder, by virfue of b relewant documends
execuied by you 'in our favour, Since you had failed to discharge your ligbilities as per the
terms and candificns stipulated, the Bank has classifed the debi as KPS on 02,11.2023.
Hence, we hereby iszue this nofice o' you under Seclion 13(2) of the sublect Act calling
upon you io discharoe the entire liability of As. 3871513403 with acerved and up-to-date
inberesl and other expenses, within sidy days from the date of the nolice, lailing which we
shall exarciza &l or any o (b8 righls under Sectson 1304 of the subject Act,

Further. wou are hereby restrained from daaling with any of tha secimed assels manfioned m
the scheduls in any manner whatsosver, withaud our prior consend, This i with ouf prejudice
to any ather rights avaitabéa to us under the subject Act amd/or any otherlawin force

Your aftention is invited 1o provisions of sub-section (8) of 3ection 13 of the SARFAES] Act,
in respect of time avaiable, o redesm the secured assets

The demand notice had afso been issued ta you by Registered Post Ack dueto yaur fast
known adoress availabla in the Branch record.

SCHEDULE

HOTEL NETRA PALACE PRIVATE LIMITED OPERATING IN

[It is involved in Hotels; camping sites and other provision of short-stay
accommodation Restaurant facilities, particularly of Hotel Industry]
[Under Regulation 36A {1} of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2018
__RELEVANTPARTICULARS
1 Mame of the Corporate Debtor Hotel Netra Palace Private Limited

| along with PANICINILLP Mo, | PAM: AABCHA4SMD | CIN: US5ILGIZ00IPTOM2082
2| Address of the registered office | “Dhammadey House”, Shyamal Cross Road,
Satellite, Ahmedabad, Gujarat - 380015

3|URLofwebsite [ hifpsiiiwww dharamdev.com/
4.| Details of place where majonly | At Ahmedabad, Gujaral.

of fived assetsare located |
5 | Insfalled capacity of main Mt Appacable

| products/ services

& | Quantity & value of main products’’ Mot Available
|services sold in last financial year |
. Wumber of employees! workmen | NolAvallable.
& | Further details including last avalable Avaiable detal can be sought by emad al
financial statements {with schedules) | cirp hotelnetraf@gmail com
| o bwo years, lists of crediors,
| relevant dates for subsequent avents
ofthe process are avalatleat: |
& | Eligibilily for resolubon applicants | Elighility criteria is mentioned in the Detailed
| under section 25({2)h) of the Expression of Interast and can be oblanad fram
{Code 15 available at IRPIRF through the foliowing Email [0 ;
I li— e | cirphotelnetra@gmail.com
10, Last daie for receipt of expression | 23-07-24 (Tuesday)
| of interas] - —— s
it | Date of issue of provisional list of | 02-08-24 (Friday)
_. roupgolies resokar spplcsnis
12| Last date for submission of

|07-08-24 (Wednesday)
{objectons ko provissonal list

13| Date of Esue of final list of '17-08-24 (Saturday)
_|prospecive resolubon applcants |
14| Date of smsue of information 22-08-24 (Thursday)

imemorandurm, ewaluation matrix
{and request for resolution plan to
| proepectiva resolution apgheants

Irterim Resclution Professional for Hobel Nefra Palace Private Limited
Regn. No.: [BEIIPA-O01IP-PO10TE2017- 1811 TeE
Address; £-5, Shraman Basant Vihar, Gandhi Nager, Bhiwara, Fajasthan-311001

For detailed terms & conditions please refar to the fink provided in the secured Details of Immovable Azzets

creditor's website i.e., MipJiwwe.encorearc.com/ =

Forany clarfication/information, inerested parties may contact the Authorised Officer of the SL| Description mﬂmr"

Secured Credior on mobile no, 9930974113 [ 9712668557 or emall at -

dharmendra mauryai@encorearc.com T ﬂv the pgt and rh|i|a|'5|:fa?l n:g I:ﬂi ”I:I Lar:;d-lcnmgu?rcéﬁ gﬁj:ﬁ; m Thakkar
0507, dl. - enue Survey Mo art A Plot ko 110 13 1480 50 ilarmien

?,;};JE:: :ﬂﬂ Encore Asset Hammmgun Eﬂ:ﬁiﬁﬂ' Part B{ Fiat Mo 1 095 11166 Sq Mt) Total admeasunng 12646 | Mahashbhai

S M sfsated in Sim of v#age Sharganj. Ta Radhanpur, Disl
Patan, stale Gujral, Bounded as under East- Bevenue Survey
Ko 63, West- Radhanpur to Bhabhar Natianal High Way, North-
Revenua Survay Wo 51, South- Ravenys Sureay No 56, CERSAL
I0- 400071780118

DATE: 07.07.2024 Sd/- Authorised Ofticer
PLACE: Patan Canara Bank
T sr.| Loan | Name of Borrowers)| Amount a8 per Reserve  |Eamest | Possession
q v No| Ale. Mo | Co-borrower(s) Legal Heir(s) ! Legal| Demand Notics Price Money Types
TATA and | Represeniative! Guarantor(s)
TAIA GAFIIAL HD“SIHE FIHAHEE I-Tn. B El:£1 Mr. KAUSHIK MAHESHEHAI GAJJAR | Rs. 428 985/ (R F Rs. 390,000/ | Rs. 38,000 Fhsical
i - 411th E X : : Parel, ; I 5 - (Rupeas Four 5, O0n- .39, ysice
Registered Address: 11th Floor, Tower A “ﬂ'.';::ﬂ;? fuq;is;:sa rl'anrlc Ganpatrao Kadam Marg, Lower Parel WY mbrrtrech Sy L2k Twanty Eght Thousand | {Rupees Three | (Rupess
Branch Address: : TATA CAPITAL HOUSING FINANCE LIMITED, 4th Floar, Capital One Building, Between M&MJT;-JSAEEN GALAR Nine Hundred Eighty Five Onlyj[  Lakh Minely | Thirty Ning
HOFC House & HOFC Bank, Near Mithakhali 6 Road, Navrangpura, Ahmedabad, Gujarat -380009 fs.H 4 s Thougand Oaly] T“Ig:f‘;“ﬂ

NOTICE FOR SALE OF IMMOVABLE PROPERTY
iUnder Rule B{6) read with Rule 9{1) of the Security Interest (Enforcemeant) Rules 2002)
E-Auction Mofice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with Rule B{6) and Rule B(1) of the Security Interest (Enforcement) Rules, 2002
Molics s hareby given 1o the public in general and in parlicular fo the below Borrower and! Co- Bomower, o iheir legal
heirs/representalives (Bormowers) in particular thal the below described immovable praperty morlgaged 1o Tala Capital Howsing Financs

Description of the Immaovable Propardy: All the rights, piece & parcal of lnmovable propery bearing Flatng 2E-205 on the 2nd Floar in
black no ZE, admeasuring 41.71 Sq. Mirs., Le. 448 Sq. Ft, Le. 0000 Sq. Yard, along with 1390 Sq. Mees, & 37.07, undivided share
praporionale share in tha undemeath land of the bulding and all infemal and external nghls therata of the premisesicampus knawn as
“SHANT! RESIDENCY", constricled on non-agriculfure land for residential use bearing Revenue Survay Mo, 744, Block No, 0,
pdmeasunng J960,00 3g, Mirs., Paiki Situate in Kadi Municipal ares al Sub District; Kedi, District Mehsana of Gujaral, Baunded - Easl:
-Flatno H/E 205, West - Intemal Road, North - Flat no 2/E 203, South - Flat no 2 207 and Stair

Lid, [TCHFL), the Passession of which has bean faken by the Authansed Officer of TCHFL, will be sold on 25-07-2024 on “As i where i27
& “As = wha is” and "Whatever there i8” and without any récourse basis”, for recovery of oulstanding dues from bedaw mentioned
Bomrower and Co-Borrpwers, The Resenve Price and fhe Eames! Money Deposit i menfioned below. Nolice is herehy given that, in the
absenca of any posiponement’ dsconfinuance of the sale, the said secured asset! property shall be sold by E- Auction at 2.00 P on ihe
said 25-07-2024, The sealed envelope containing Demand Drafl of EMD for participating in E- Auction shall be submefted ta the Authorised
Crfficar of the TCHFL an o bafore 24-07-2024 till 5.00 PM 21 Branch agdress TATACAPITAL HOUSING FINAMCE LIMITED, 41k Floos,
Capdal Ong Building, Batween HDFC Hausa S HOFC Bank, Near Mithakhall 6 Road, Mavrangpura, Ahmedabad, Guaral -3180009..

The sale of the Secured Asset’ Immovable Property will be on“as is where condition is” as per brief particulars described herzin below ;

8, | TCHHLD | BAKLIL Rz, TOEA3R- (Rupees Saven Lakh Ninely Mine Thousand Rs, Rs. 87 500/ | Physical
2590001 | LILADHAR Theae Hundrad Thirty Five Only) is dee and payable by | 875,000/ [Rupaes
Q008476 | CHANDARANA. | vou under loan sccount No. TCHHLOZ590001 00084760 (Rupess | Emhty Seven

0& [JASMITABAKUL | and an amount of Rs, 3106730 (Rupees Three Lakh Ten | Eight Lakh | Thousand

1042537 | CHANDARANA | Thousand Five Hundred Seventy Three Qnly) is due and | Sevanty Five Five
5 pevable by you under loan account Mo, 10425375 todaling | Thousand Hundred

lo Fs. 1109538/~ (Rupses Eleven Lakh Mine Thousand Oinfy) Cnly)

Mire Hundred Eighl Cnly)
14112022

15| Last date for submission of 21-09-24 (Saturday)

_|msolionplans |

14| Process emaill id to submit EQ| | cirp.hotelnetra@gmail.com 3]
Duate ; 05,07 2024 Sdi-
Place: Bhilwara Rishabh Chand Lodha

= OURNALISH! OF COURAGE ==

j B
:

§r| Loan | Name of Borrower(s) Amount as per Resarve Eamest | Possession
Noj Ale.No | [ Co-borrowes(s) Demand Notice Price Money Types
and || egal Heir(s) / Legal
Branch | Representativel
Guarantor(s)
1. | TCHHF02 | RAJESH Rs. 61185225/~ (Rupees Six Crore Eleven | Property 1| Property 1 | Physical

BI0001 00 | HARSHADAHAI Lakh Eighty Six Thousand Two Hundred Twenty Rs. Rs.

Description of the Immovable Proparty: AD the rights, phece & parcel of Immavable propery bearing Fat No. &=401 on the 48 lloor
adrmeasuring 3365 sq. mis. as Bullt up area of undivided share proportionate shane in the undemeath fand of the building and all internal
and exdemal nghls thesato of the pramisas/campus known as “RATHAM ELEGANCE”, conslrucled on non-apncultural fand lor residential
LEsE Knawn as “Arhaninagar 17 bearing Revanue Survey No. 12pT and 12p2, adrmeasuring BE2 57 Sg Mis of Plot mo. 86-51 (Land Adm,
BE-959 5q. Mirs of Plol Mo, 36, Land adm, 26-53 5g. Mers of Plet Mo, 87, Land adm, 95-89 Sq. Mirs. Of Piat Mo, B8, Land adm $6-95 5q,
Mirs of Plol No. 39, Land adm. 11-63 Sg, Mirs of Plat No. 80, Land adm 382-88 Sq. Mirs of Plod No. 81), Situated &l Moje Village:
Ghanteshwar, Dislrict & Sub Distnct: Rajkot of Gugaral. Bounded (- East - Open to Sky, West - Man Door, Common Passage, Stairs, Lift
Coen to Sky after Flat Mo AMDS, Naorth - Open to Sky, South - -Flat Mo, AM02 & Open o Sky.

004461 & | ZINZLIWADIA Six Only) i dus and payable by you under loan | 1,40,00.0001 14,00,000/-
TCHINGZ | DHARAMRA account No. TCHHFO289000100004461 and | (Rupees Onel  (Rupeas
63000100 | JEWELLERS an amoun! of Rs. 335503/ (Rupees Three Lakh | Crore Forty |  Fourieen
006637 | HARSHAD Thirty Five Thousand Fiwe Hundred Three Lakh Onlyj | Lakh Oniy)
KASTURCHAND Only) is due and payable by you under inan And And
ZINZLIWADIA gecount No. TCHINDZEI0001 DR006E3T Property 2-| Property 2
RAKSHABEN totaling o Rs. 61521723 (Rupees Six Crore Rs. Rs.
RAJESH Fifleen Lakh Twenly One Thousand Seven | 1,30,00,0001 13,00,000(-
ZINZLUWADA Hundred Twanty Nina CGnly) [Rupees Onal.  (Rupeas
e Craca Thirty | Thireen Lakh
09-11-2022 Lakh Oniy) Only)
Description of the Immovable Property:

Praperty 1: - Schedula-A
All that premises being First Floor congisting of & {Six) Units bearing Mo o6, admeasuning 4352 3q. Feetie 404.73 5q. Mis, [Super
Budt-Up Area of structure) having carpel area admeasuring 2823 Sq. Feel 8. 262 24 5q. Miz: (Undivided Proportionate share n land

10| 10668556 & | MR NANDAN s BE2ERS. (Rupaas Elght Lakh Fifty Two Rs. Rs. Fhysical
TCHHF025 | MAHENDRABHAI RANPARA | Thousand Eight Hundred Eighty Five Only) is | 25,00,0000- | 2,50,000-
B00010006 | MR CHINTAN due and payable by you under Agreement no. | (Rupess | (Rupees
)] MAHENDRABHAI RANPARA | TCHHFOZ53000100065690 and an amount of | Twenty | Two Lakh
MRS, CHARMI MANDAN Rs. 4440881/- (Rupees Forty Four Lakh Forty | Five Lakh Fifty
RANPARA Thousand Eight Hundred Eighty One Only)is | Only} | Thousand
MRS, CHETHA CHINTAN due and payable by you under Agresmant no. Only)
RANPERA 10666556 10talng to Rs. 53953766/ [Rupees
MRS, VINABEN Fifty Two Lakh Ninety Three Thousand Seven
MAHENDRABHAI RANPARA Hundred Sixty Six Only)
Qo-02-2022

08,32 Sa.Mes.) commercial buildag known as "Siddhl Vinayak Arcade Block B gtanding on Permanent Leasehold Comimercial purpose
MNon Agacultural Land Bearing (1) Survey Mo, 373+ 3804381 Sub Plot Mo.124 admeasiring about 474 Sg. Mz and {2) Final Plot Mo 315
paki admeasuring about 371 5g. Mis. of Town Planning Scherme No. 26 tatal admeasuring abaul B45 Sq. Mis. sileate, Ivag and baingal
Mouje Vasna, Taluka Sabarmall i the Reqistrabion Distric! of Ahmedabad and Sub Deslrict of Ahmedabad-4 [Paldi) mare particulady
deseribad i 1he Plan atlachad herewilh and same s boundad as [allows,

Bounded By:- On ar bowards East Siddhi Vinayak Arcade Block & On or towards Wast: 12008 wide TPS Road, On o iowards North:

Description of the Immovable Property: Al the fights, plece & parced of Immovate property bearng Flat no 407 on dth Floor, buildup
ares admeasuning 62,17 Sq. Mirs., along with Terrace Adm. $2.26 Sq. Mirs., undivided share proportionate share i the indemeath land
of the bulkding and & intemal and external rights thereto of the premisesicampus known 235 "5HRI RAM PLAZA" consticted on non-
agriculiure land for residential use bearing Revenue Survey Mo, 2872, Pled Mo, 52. Slluate at in municipal corporation of Rajkel Cily, Sub
Dislrict: & Deslrick: Rajkot of Gujaral Bounded - East ! - Oller property, West - Common Boad, Morth - Shop Terrace, South - Paszage

S0 480 wide TPS read, On orlowands South: ADJF.PMNa: 3813 of TPS 26.

Praperty Z; - Schedule-B

Al that premeses being Second Floor consisting of &1 S6) Units beanng Mo 1 106, admeasunng 4352 5q. Feal Le. 404,73 2q Mis. {Super
Bult-Up Area of slruclure) having carpel area admeasuring 2823 5q. Feel La. 262 24 Sq. Miz. (Undivided Propartionate share in land
9E.32 Sg.Mts.) commercial buildsg known az "Siddhl Vmayak Arcade Block B standing on Parmanant Leasehold Commarcial purpose
Maon Agncultural Land Bearing (1) Survey No. 378+380+381 Sub Plot No, 124 admeasuring abaul 474 5q, Mts. and {2) Final Piot Mo 315
paiki admeaswing abowd 371 5g, Miz. of Town Planning Schama No. 28 tatal edmaasuring abaul B45 3q. Mis. siluate g and being al,

11.| 10058970 | MR. DAYABHAI SHAMJIBHAI HIRANI Rs 10,08 737/ (Rupees Rs. Re. Physical
(Borrower) . Miratean Lakh Eight £,90,000/- | £9,0000-
Mrs. MUKTABEN DAYABHAI HIRANI {To- Thousard Seven Hundred | (Rupees | (Rupees
borrower), Thirty Seven Only) Six Lakh | Sikly Nine
Mrs. BHAVNA TILSHEHA] HIRANI (Co-barrower), [ ceeeesecmne Minety | Thousand
Mr. TULSIBHAI SHAMJIBHAI HIRAN (Co- 29-04-2021 Thousand | Oy}
boerower), Crnly)

Mouje Vasna, Takuka Saharmati m the Reqgisration Dislnct of Ahmedabad and Sub Destrict af Ahmedabad-4 (Faldi) mare parliculardy
described inthe Plan alisched herewith and same is bounded &5 follows, Bounded by;- On or fowards Eash Siddhi Vinayek Arcade Black
&, O ortowards West 12,008 wide TPS Read, On or iewards Morih; 20 43M wide TPS road, On or fowards South; ADJ F P Mo, 383175 of
TPS 26,

Mote ;- Builder dues are approx. of Bg, 38,21,056 only, Which will have to be paid by Bidder fo the Builder,

2, | 9925381 | MR, KHUSAL Fs. 811411 (Rupses Six Lakh Eleven | Rs. 490,000~ | Rs. 49,000 | Physical
BHALVANLAL Thausand Four Hundrad Eleven Oaly) | (Rupees Faur | (Rupees Forly
KHOMYAR masas Lakh Minety Mine Thousand
MRS, KAVITAKHUSAL 23-12-014 Thotesand Orily) Cinly)
KHOCIYAR

Description of the immovalble Property: All ihe piece & percel of the said immavable propery & a residental land bearirg sub pial no,
3B Admeasing 43,648 Sq, M1 e 100.04 5q. Yd. South Side half part of Plot no. 29 admeasiwing area 41 .624 3q. MLie 50,2 3qYd

Description of the Immovable Property:  Schedule-A

Allthe nights, piece & parcal of immovable propedy beanng SHOP no 3, 4 & 5, on Ground Floor Shopno 3 carpat area edmeaasuring 10,12
S, Mirs., Shap no 4 carpel area edmeasuring 10,00 Sg, Mirs,, Shop na 5 carpel area admessunng 02.03 Sq, Mirs., Total Carped area
28,25 3q. Mirs., undivided share proporiionate share'in the undemeath land of the building and all infernal and extemal nghts thereto of
the premises known s "AKAR COMPLEX, constricied an. nom-agriculture land for Commerdial & residentis! use bearing Reveras
Survey No. 483, Plot No, 105, admeasuring 1036-3-0 Sq. Mirs,, Ward 1672, C.5 no 23264 SHeate 2Taleka; TRy, Sub District; Rajko!,
Destrict: Rajkotol Gujarat.

Shopno 3 Carpel grea 10-22 5q. mi, bounded a3 foliows:- Morth by: Parking, South by: 25 FootRoad, Eastby - Shop Mo 2, Westhy:Shop
iz 4

Shopnod Carpet greg 10-00 sq. mi. bounded as foliows:- Horth by: Shop Mo, §, South by, 25 Fool Road, Eastby - Shop MNo. 3, Wesiby 40
Foot Rogd

Shopno & Carpel erea 8-03 sg, mt. bounded as follows:- Morih by: Shop Mo, 8, South by : Shop Mo, &, Eastby - 3hop No. 2 and Parking,
West by £0 Foot Road

Located at Revenue Survey No, — 26003 Tolal Admeasuring 20635800 5q. Mt of Moje Village Varsamedi, Ta. Anjar Disinict of Kachchh,
Gujaral, Bounded - East - Piotno. 60, West = 6.10 8. Internal Road, North:- Plobno. 284, South; Piatnp, 28

3. [ 10313818 | M RAMESH MAKNANA, Rs. 4 28 352. | Rs. 5900000 (Rupeas | Rs. 59,000(- (Rupaes Fiity | Physical
Mrs. BHAGWAT MAKWANA [ e Fine: Lakh Minety Mine Thousand Only)
19-12-2022 Thousand Only)

Description of the Immovable Property: Al the piaca & parcel of Immovabie property beanng Sub Plot No. 6-A (Northern part]
edmeasuring 45,50 Sq, Mirs, of Main Plof Mo 6 admeasuring 91.0 3, Mirs. of undivided share proporionate share in the lend and 28
infemnal gnd external rights thereto of the premises known as "Gayatn Homes Residency”, consiriscted on non-agriculbural lemped land,
bearing Revenue Survey Mo, 254M1/Paki 1, land hector 1-29-50.3q. Mirs that acre 3-08, Sitwated at Moje; Varsamedi, Ta; Anjar, Dist;
Kachh, inthe Sub Registration District of Anjar and Distici of Kachh Gujaral. Bounded ;- East = By 7.50 Mir. Wida Road, West - Common
Plat A, Morth - Sub PlotNo. 58, South ; -Sub Piot No. &/B.

4, | 9900897 | MR, MUNABHAI Es. 10,78 864 (Rupeas Ten Lakh | Rs.4,00,000)- | Rs. 40,000/ Physical
ISMAILBHAI MANIYAR Sawanly Eight Theuzand Elght Rupses Four | (Rupees Forty
MRS, ANISHABEN Hundrad Sixty Nine Oaly) Lakh Only) | Thousand Only)
MUNABHAI MANIYAR SRR LT
30-0d-2021

Description of the Immavable Property: All the fghls, piecs & parcal of Immavable propary bearing Flal no 303 on 3rd floor Super
buildup area admeasurng 62.71 5g, Mirs., .6, 75.00 Sq. Yard, undivided share proportionats shiare in the undemeath land of the building
and all nternal and external rights thereto of the premisesicampus known as T, K. AAHIL HEIGHT". constricted on non-agricufture |and
for residentiat use bearing City Survey No. 1367,1368, Shit Mo. 21, Cheita No 83, 75, Nagarpalika Akarmi Mo 1029, 1032, Situate &t Moje
Village: PETHAFUR | Tetuka: GANDHINAGAR, Sulr Distrct | Disinct GANDHINAGAR of Gurat. Bounded - East - Campound, West
;= Fiah N, 304, North - Flat No. 302, South  -Sociely intemal rosd

g | 9087110 | Mr. MAHENDRA PURI | Rs. 755,181 (Rupeas Seven Rs. 640,000/ Rs, 64,000/ Physical
R.GOSWAMI. Lakh Fifty Five Thousand Cne {Rupees Six Lakh | (Rupees Sixdy
Mrs. NLITANBEN M. Hundred Eighty One Only) Forty Thousand | Four Thousand
GOSWAMI ———— Only} Oniy}
10-02-220

Description of the Immaovable Praperty: All that piece and parcel of the immovable property being Flal Mo, 403, on the 4th Deep Riddh
Agartmant, Anad admeasuring about 340 500, situated on the [and bearing Suervey Ko 5841, TRT, F P 102, = the vilage rmoje; Anand
Regsiration Districl Sub DisticlAnand, Bounded - East - Easiby Sub PlotMo; 1, Wast = Flat Mo, 404 on 41k Floor, Norh = Flat Mo 402 on
Al Floor, Sauth : -By F P No. 101 alter saving this propey, Upper: Flat No. 503, Lowar: Flat 303 of 3rd Flaor.

SRNC. 1547,

B, [ 10272234 | Mr KANJIAGAL, | Rs 4,10 008 (Rupees Fow | Re. 395000 (Rupees | Rs. 39,5000- (Rupesas | Physical
Mrs, BRARTIBEM | Lakh Tan Thowsand Eght Only) | Theae Lakh Minely Five | Thirty Nine Thousand
AGAL 0 ] seee—— - Thausand Only) Five Hundrad Only)
20:09-2019

Description of the Immovable Property: All that piece and parcel of the Open Plot For Unil Na.7 on NLA. Plol Mo, 324 To 331,
Admeasuring Area of £3.55 Sg. Mig. Under Ravenue Survay Mo, 729, Sileated af Village - Varsamedi, Taluka : Anjar, Digiricl | Kiitsh.
Baundad :- Easl - Lagu Plol Mo, 254 & 285, West - Infermal Read, North - Unif Ma, D8, South : Unit No, (8

7.| 10233444 | Mr. LALSINH JAGATSINH PADHIYAR | Rs 906063 (Rupess | Rs.7,00,0000 | Rs.70,0000- | Physical
Mrs. CHANDAKUVARBA LALSINH | Nine Lakh Six Thousand | (Rupees Seven | (Rupess Seventy
FADHIYAR Sixty Three Dnly) Lakh Only) | Theusand Only)
SUMAN BUNGALOWS AT AND POST i
20-11-2021

Al 1he Auction, he public genarally |5 inviled [o submif thair bid[s) persenally. The Bomawar(s1/Co-Beerower () are haredy gren last
chance o pay the total dues with further interast within 15 days from the date of publication of this nolice, failing which tha Immovatie
Property will be sald as per schedule, The E auction will be stopped if, amaountdue as aforesaid, with nterest and costs {inchsding e cost
of the sale} are tendeared bo the Authorised Oficer or proofis given o hés satisfaction fhat the amount of such secured debd, intersst and
co5ts has been paid before the date of the auction,

Mo officar or gther person, having any duty 1o perform in connecton with this sale shall, howsver, dirgctly or indirectly bid for, aoguire or
atternpt i acquire sny interestin the Immovable Properly soid

The sale shall be subject fo the conditions prezcribed in the Secunty Interast (Enforcement) Fules, 2002 and to the Tollowing further
condions:

MOTE: The E-auction of the properties will take place through portal kitp:bankauctions. ind on 25-07-2024 between 2.00 P to 3.00 PM
with brmated extension of 10 minwes aach.

Torms and Condition: 1. The particulars specified in the Scheduls harain balow have baan statad to the best of the inforrmation of the
undarsignad, but the undersigned shall not be answerable far any error, misstatement oromissian in this proclarmatan. [n the event ol any
dispute anising as o tha amouwnt bid, or @s io the bidder, the immovabla Proparty shall at ance again be put up to auckan subject to the
discretion of the Autharised Officer. 2. The immovable Property shall not be sald below the Reserve Price. 3, Bid Incremment Amgunt wil
be: Rz 10,000- (Rupeas Ten Thousand DOrdy), 4. All the Bids submitted for the purchase ofthe property shad be accompanied by Eamest
Morey az mentioned above by way of a Dermand Draft favaring the “TATA CAPITAL HOUSING FISANCE LTD." Payable at Branch
addrass. The Damand Drafts will ba returmed to the unsuccessiul bidders afier auction. For payment ol EMD through REFTRTGSIMPS,
kindly contact Authorised Officer. 5, The highest bidder shall be declared as seccessful bidder provided always thal helshe is legally
qualified 1o bid and provided furthar Bat 1he bid amound is not less than the resanva price, it shall be in the dscreticn of (he Authorsed
Dfficar o decling accepiance of the highest bid when the price offered appears so deary inadequate as to make Ainadvisable indoso. 6,
For reasons recondad, L shall bein the discreton of the Authorizad Officer to adjoumnidiscontinue the sale. 7. Inspection of the Immavabla
Prapady can be done an 18-07-2024 babweaan 11 AM 10 5.00 PM with price appaintrment. 8. The person declarad as a succassiul bidder
shall, Immediately &ltar such declaration, daposit fwenty-hva par cent af the amaunt af purchase monsy!bid which would inslede EMD
amount 1o the Auhonsad Cfficar within 24Hrs and in default of such deposil, the property shall Sorihwith be put to fresh auction/Sahe by
private trealy, 8. Incase the infial deposit is made as above, the balance amount of the purchase money payable shall be paid by the
purchaser to the Authorised Officer on o before the 15t day from the date of confirmation of the sale of the property, exclusive of such
day, or if the 151k dany ba a Sunday or alher hesday, then on the first offica day after the 15t day. 10. In the event of dafaull of any payrmant
within the perdod mentisned abave, the property shall ba put to fresh - avclion/Sale by private realy. The deposit including EMD shall
stand forfested by TATA CAPITAL HOUSING FINANCE LTD and the defauling purchasar shall lose all claims to the property, 11, Datails
of any encumbrances, known to the TATA CAPITAL HOUSING FINANCE LTD, towhich the properiyis liable; s pertable above, Claims,
if any, which have been put foraard fo the property and any odher known particulars bearing on #z nature and value: as per table above,
The Intending Bidder is advised to make their own independent inquiriés regarding encumbrances on the propenty incuding statutory
lizhilities araars of property ax, elacinicily ete. 12, For any olber delads or for procedure ondne iraning on a-auclion the prospective
bidders may contact e Servce Provider, Mis, 4Cksure, Block Mo.G05 A 8th Floar, Madrivanam Commercial Complex, Amearpet,
Hyderabad — S00038 through ils coordinators Mr Arijd Kumer Das,  $142000725, B14200006E, 3142000062 Email ;-
argitzbankayctions.in @and  Email | infoi@bankauctions.in or Manish Bansal, Email id Manish. Bansaliitatecapital com - Authorised
Officer Mobile Mo B55E933636, Pleaze send your guery on WhatsApp Mumber - 2399073669, 13, TDS of 1% will be applicable and
payable by the highest bidder over the highest declared bid amaunt. The payment needs to be deposited by highest bidder in the PAN of
the awner! barrowens) and the copy of the challan shall be submitted 1o aur comgany. 14, Plaasa refar 1o the befow link provided
secured credilor's website htp:isurl lifedcvat for ihe above detaits, 15, Kindly alsa visi the link: htips:iwww talacapital comprogerty-
disposal himl

Please MWote - TOHFL has not engaged any broker/agent apart from the mentioned auctoning partner for saksuction of this property,
Interested parties should only contact the undersigned or theAuthorised officer for all quenes and enquiny inthis mattar.

Description of the Immovable Property: All the rights, piece & parcel of Immovable property bearing Flat no A-307 on 3rd Floor

admeasuring 43.62 Sg. Mirs.. undivided share proportionate share in the undemesth [and of the building and all inemal and extemal
rights thereto of the premisesicampus known a5 "Raghubkul Apariment’, consticted on non-agricuBiuee land for residential use bearing
Revanee Survey Mo, 26/030AK7, Sitvate at Moje Village: Mhatapura, Taluka: Himatmagar, Bestrict: Himatmagar of Gujaral. Bownded ;-

Easl - Flat Mo A-308 on Jrd Floor, West =88, City Survey Na 13, Morth - Flat Mo, A-308 on 30d Floar, South - &), Gity Survey No 34

Place: Ahmedabad Sdi- Authorised Officer,
Date- 08-07-2024 Tata Capital Housing Finance Lid.

financialexp.epapr.in

O .' . Ahmedabad
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